
IN THE CENTRAL ADMINIST 
' c - 	

AHMEDABAD BI 

O,A. Nç/ .04/93 

DATE OF DECISION86th Jpri1,1993 

.iani shonker ShiV3hanker Toraiya Petitioner 

Mr.K.C.dt;att. 	 Advocate for the Petitioner(s) 

Versus 

—__Unjon_DLjndia _otiiers 	 Respondent 

fir. Aki 1 Kur esh i 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.L.inatt 
	 : Judiciai iierner 

The Hon'ble Mr.U,d.aKr1shnan 	 : Member (Admn.) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? p 

Whether their Lordships wish to see the fair copy of the Judgement ? : 

Whether it needs to be circulated to other Benches of the Tribunal? 



1anishanker Shivshanker Teraiya, 

ult,E.0.Nght guard, 

Post orNcu,Gadhcja. 

('irvocate t 1r.K.C.Bhatt) 

v/S 

Union of India through 

The flirector-Ceneral, 
r. partment of Posts, 

flinistry of Communication, 

Parliament Street, 

New Oelhi.-110 001. 

The Post nester General, 

Rajkot Pegion, 

F?ajkot-350 001. 

Senior 2upt.o; Post [riices, 

Bhavnayar Pn.havnaqar_24 001. 

Sub-Postmaster (LSG), 

Gadhia-Sjaminarayan 

.applic ant 

.. . .respondants 

(Advcat . 1r./kj1 KurccI-ij) 

0 R A L J U i.s C f1 E NT 

U.f./10i/93 

Date: 06-4-9 

Per 	1'n'ble ilr.R.C.Bhatt, 

udicjal Memoer. 

(.L.3hatt,learneo advocate ror 

applicant and rir.4Ki.i rurdst1i,iearned advocate for tne 

/11 	
respol)dents. 



Vp"POPP, 
- 	

--3--- 

40 	 11113 dP.Li..d&iOfl is f'iied Dy the 

Extra Jepartmenta, tiyisL Livard, seekinç the relier 

that tne uLur of propoced termination of his services 

issued Dy rhe ub—Postmaster,tidiiada be quashed and 

St d1da citlU the applicant be 	contJ.riued in service. 

This Tribunsi Had yrflted edinterim relief' to the 

applicant agiust sl1 	teru.nation till 06-4-1993. 

3. 	 The responuetit8 uave ii.iei repiy, ir is 

co.tu1,ud by the responrJnts in reply aL para—Y 

as under. 

It is aubmittea Lflat uniess aiernative 

jo is given to tue ap.i.icnt his post 

ui.L. not be duloshied arid the applicant 

will POO ue Loi*tinueo in Lhe 

presenL job of contingency paid fliyt 

guard till he is aüood n dJ.ternativu 

post e.Laeulnete proviued tne applicant 

shows his willinaness." 

'4. 	 Tue iearned advocate for the appi1n 

suumits tnat in ilCi at t,fllS specif'ic averment made by 

the respondents in para-9 or 	eiv reply, the applicant 

does nou tjant to procsd rut tnr Uth thia spplication. 

Ience, we CS:: the folio.;!ng orU:. 



ORDER 

.Lfl view of the averment made oy the 

respoiidente in para-9 or their repy ror the alternative 

job to be given to the applicant, this application 

1 IIOL pressed and nence, this application is 

disposeci of, Hule is diachargad. No order as to costs 

(V.iadhakrjshnanj 	 (n.L .c,natt) 

Adrnu. Ilember 	 Member (J) 

*35 



-All-MED 	 BLNCH 	- 

Application 	of 19 

£ransfer application No. 	w. 2ett.No 

CERi1IFI2AT 

Certified that no further action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decided). 

Dated:'7ic ) 

Countersigned : 

Signature of the 
Dealing assistant. 

Secti9ficer/Court officer. 
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